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Hon'ble Shri J.P. Sharma, Member(3J)

Te The applicant No.2 in the capacity of General Secretary
of Central Szecrstarait Clérks Union have assia;ad the matter
on non—=issuance of extsnsion order by the respondehts i.2,
extanding the period of adhoc empleyment in fawvour of the LDCs
and also that thers is an eminent appreheﬁsion of the adhoc
LOCs bsing revsrted to the original post of Class IV. The
applicants therefore prayed for the relief that the respondents
be restrainea from reverting the applicant No.1 and orders
passed for reversion of several adhoc LOCS ba not carried out,
2. At the time of filing this application by the order of
30-6=-89 the apblicants were not allowed to be reverted till
the next date of hearing i.e. 11.7.89. fhis order was
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modified after hearing the counsels for the reépondsnts that
the applicant be allowed to continue in their present posts
till tre ir replacement of regular appointment of LDCs'Sponsored
by SSC. Iﬁlnin?éversion is made that should be on the basis of
last cum first go. The respondents have contested this
application and has stated that iﬁ accordance with the provision
of rule 12 of the Central Secrastariat Clerilal Services Rules
1962_ten percent of the vacancies in LDC Grade are filled by.
appointment by promotion of GbOUp D employees Qﬁozna on
regular establishment uorkiné in the Ministry and-oFFices
pertaining to Central Secretardat Services Grade and 5 per c¢ent
of the vacancies are filled up on the basis of qualifying
examinétions held by the SSC and tte femaining 5 pér cent
of the vacancies are Filled up on the baéis of seniority
subject to rejection of unfit. The remaining 90 per cent
of the v acanciss are fillad up by direct decruitment, The
applicants had nc right to claim the post as at the time
bf adhoc appointment it was madse clearlto such appointess
in unequivecal temms that the appointment would be on
adhoc basis for -a specified period and the appointment
on adhoc Dasis would not confer upon them any right for
regular appointment. |
3, None is present on behalf of the parfies and we havse
gone t hrough the records. The respondents have clsarly explained
in their reply that the post of LDCs could only be filled
according to recruitment rulss as envisaged in Rule 12 of
£5CS rules 1962, The applicantsiat-rio.point of time have
cleared limifed departmental qualifying examination nor they
claim 5 per cent qucta of the seniopity cum switability.
Similarly applicant No.1 Qas given an adhoc appointment for

a Specified period will not entdtlsdithe other incumbent

to get regular apppintment dehors the rule. This is not the
case of the applicants that they have qualified their
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examinations and that thgy are senior enough to come in the
zone of considesration of the 5 per cent guota of uaéancies.
In view of this we do not find any merit in this application.
The application is therefore dismissed and the stay granted

garlier is vadated. No costs,
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(S.R.ADIGE) (3.P.SHARMA)
Member (A) | ' Member {J)
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